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Judgement

R.R. Prasad, J.—Heard the parties.

2. Learned Counsel appearing for the petitioner submits that the petitioner
earlier did work for the period from 29.10.1968 to March, 1988 as Lecturer in the
Krishna Ballabh College, Bermo affiliated then to Ranchi University.
Subsequently, the petitioner joined Magadh University in the year 1988 but when
certain payments, due to be paid to the petitioner, were not made, the petitioner
filed a writ application before the Patna High Court, Patna putting claim for the
payment for the period from 1968 to 1988 while the petitioner was posted as
Lecturer in Krishna Ballabh College, Bermo and the said case was disposed of by
giving direction to Binpba Bhave University, Hazaribagh to decide the claim of the
petitioner, but unfortunately, the Authority of Binoba Bhave University,
Hazaribagh did not pass any order with respect to payment which the petitioner
was entitled to get for the period from 1968 to 1988 and, therefore, the
petitioner has filed this writ application putting forth claim of Rs. 1,11,429/-as
dues to be paid to the petitioner on different counts, but Binoba Bhave
University, Hazaribagh has been taking plea that Binoba Bhave University is not
liable for making payment of dues, which is due for the period from 1968 to
1988, as during that period Binoba Bhave University had not come into being and
this assertion has been made in the counter affidavit filed on behalf of the Binoba
Bhave University.

3. However, Mr. A.K. Mehta, learned Counsel appearing for the Ranchi University
submits that though the petitioner has filed this writ application making Ranchi
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University as respondent, but no such representation has been filed before the
Authority of Ranchi University and as such, no order in this respect was passed
by the Ranchi University.

4. In view of the submissions made by learned Counsel for the parties, this
application is disposed of with a direction to the petitioner to file a fresh
representation before the Registrar, Ranchi University, Ranchi putting forth claim
of the dues by getting those claims certified by the Principal of Krishna Ballabh
College, Bermo and the Registrar, Ranchi University, Ranchi shall be deciding the
claim of the petitioner within three weeks from the date of filing of the
representation.

With this observation and direction, this application stands disposed of.
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